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Mz e @M, Jatti, Counsel for the gpplicaint )

The 1:arn=d counsa) for the zpplicant S$aYs

Cthat his client wants to wAthdraw this applicaiion

,-a”"’ prm'* to file a frash apg llu;wp-n, if so peguipsd]

Cosaguently, this aoplic “l N is diswissed
as withdrawn, The avplicant shall be ot libarty te
- fil2 the fresh s:plicestion in accordence with 1g
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